
 श्ढा  Papers  laid

 (ii)  A  statement  (Hindi  and
 English  versions)  explaining  rea-
 sons  for  not  laying  simultaneously
 the  Hindi  version  of  the  Annual
 Report  of  the  North  Eastern  Hill
 University,  Shillong,  for  the  year
 1977-78,

 [Placed  in  Library.  See  No,  LT-
 4490/79.)

 ANNUAL  RePoRT  ETC,  OF  REGIONAL
 Enomgernc  CoLLese,  CAvicuT,  30
 Morita,  Newru  RecionaL  ENvINFsk-
 two  CoLLece,  ALLAUABAD  AND  ANNUAL
 Accounts  ‘ETc,  or  Visva  BHARATI

 UNIVERSITY,  SANTINIKETAN  FOR
 1977-78

 SHRI  DHANNNA  SINGH  GUL-
 SHAN:  I  beg  to  lay  on  the  Table:-—

 (1)  A  copy  each  of  the  following
 papers  (Hindi  and  English  ver-

 sions)  :—

 (a)  (i)  Annual  Report  of  ९
 Regional  Engineering  College,
 Calicut,  for  the  year  1977-78.

 (ii)  Review  by  the  Government
 on  the  working  of  the  Regional
 English  College,  Calicut,  for
 the  year  1977-78,

 [Placed  in  Library.  See  No,  LT-
 4491/79.)

 (b)  (i)  Annua]  Report  of  the
 Motilal  Nehru  Regional  Engine-
 ering  College,  Allahabad,  for  the
 year  1977-78  along  with  the  Ac-
 counts  and  the  Audit  Report
 thereon,

 (ii)  Review  by  the  Govern-
 ment  on  the  working  of  the  Moti-
 lal  Nehru  Regional  Engineering
 College,  Allahabad  for  the  year
 ‘1977-78,

 [Placed  in  Library.  See  No,  LT-
 4492/79.]

 (०)  (i)  Annual  Accounts  0
 Visva-Bhaglati  University,  Santi-
 ‘Aiketan,  for  the  year  1977-78
 along  with  the  Audit  Report
 thereon,
 (ili)  Statement  showing  rea-

 sons  for  delay  in  laying  the  An-
 nual  Accounts  of  Visva-Bharati
 University,  Santiniketan  for  the
 year  1977-78.
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 [Placed  in  Libraty.  Sce  No,  LT.
 4498/79.)
 STATEMENT  CORRECTING  REPLY  To  USQ
 No,  8732  pate  26TH  Apri,  1979  re,

 ENTRY  OF  INDIANS  INTO  ComMmoN-
 WEALTH  COUNTRIES

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  '  (SHRI  SAMARENDRA
 KUNDU):  Sir,  On  behalg  of  Shri
 Atal  Bihari  Vajpayee,  I  beg  to  lay  on
 the  Table  a  statement  correcting  the
 reply  given  on  the  26th  April,  1979
 to  Unstarred  Question  No.  8732  re-
 garding  entry  of  Indians  into  Com-
 monwealth  countries.

 Statement
 With  reference  to  Unstarreq  Ques-

 tion  No.  8782,  tabled  by  Shri  Eduardo
 Faleiro,  and  answered  on  26th  April
 1979,  on  the  subject  of  entry  of  Indi-
 ans  into  Commonwealth  countries,  it
 had  been  stated  that  Indian  visitors
 to  Australia  do  not  require  a  visa.
 Actually  no  visa  ig  required  for  Com.
 monwealth  citizens  simply  transiting
 Australia  for  not  more  than  three
 days,  if  they  hold  onward  bookings
 such  visitors  holding  ordinary  pass-
 ports  are  required  to  take  out  a  visa.

 As  our  attention  hag  just  been  drawn
 to  this  inaccuracy,  it  was  not  possible
 to  correct  it  earlier,
 STATEMENTS  SHOWING  ACTION  TAKEN
 BY  GOVERNMENT  ON  VARIOUS  assu-
 RANCES,  ETD,  GIVEN  BY  MrNISTERS,  AND
 ANNUAL  REPORTS  Etc,  or  NATIONAL
 Lazour  Instirums,  New  DELHt  ror

 1977-78
 THE  MINISTER  OF  STATE  IN.

 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  I  beg  to  lay

 on  the  Table:
 (1)  A  copy  each  of  the  following

 Papers  (Hindi  and  English  versions)
 under  sub-section  (1)  of  section
 819A  of  the  Companies  Act,  7058:

 (i)  Review  by  the  Government  on
 the  working  of  the  Dredging  Cor.
 poration  of  India  Limited,  New
 Delhi,  for  the  year  1977-78,

 ii)  Annual  Report  of  the  Dredg-
 ing  Corporation  of  India  Limif&d,
 New  Delhi,  for  the  year  1977.78
 along  with  the  Auditeq  Accounts
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 And  the  comments  of  the  Comptrol-
 ler  and  Auditor  General  thereon.
 [Placed  in  Library,  See  No,  LT-
 4495/79.)

 *

 STATEMENTS  SHOWING  ACTION  TAKEN
 BY  GOVERNMENT  ON  VARIOUS
 ASSURANCES,  ETC,  GIVEN  BY
 Minwsrers,  anp  ANNUAL  Re-
 forts  डाक,  or  NATIONAL  LABOUR
 Instrrum,  New  De.ar  For

 1977178
 ‘Statemets  showing  action  taken  by
 Government  on  various  assurances,
 etc.  giving  by  Ministers,  and  Annual
 Reports  etc.  of  National  Labour  Insti-
 tut,  New  Delhi  for  1977-78.

 1 ४1:  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 Larang  Sai):  I  beg  to  lay  in  the
 “Table: —

 (1)  The  following  statements
 (Hindi  and  English  versions;  show-
 ing  the  action  taken  by  the  Gov-
 ernment  on  various  assurances,
 promises  and  undertakings  given
 by  the  Ministers  during  various  ses-
 ‘sions  of  Lok  Sabha:

 (i)  Statement  No.  Xt
 Sixteenth  Session,  1976  Fifth”  Lok  Sabhe

 (i  Statement  No.  XVI-—
 Second  Session,  1977

 (iif)  Statement No.  XIV—
 Fourth  Session,  1978.

 (in)  Statement  No,  VIf—
 Fifth  Sewion,  1978.  Sixth  Lok  Salta

 रण  Statement  No,  IV~
 Sixth  Sesiion.  1978  .

 tei)  Statement  No,  It.
 Seventh  Sion,  1979.

 {Placed  in  Library.  See  No.  LT-
 4498/79.)

 (2)  A  copy  of  the  Annual  Re-
 port  (Hindi  and  English  versions)
 of  the  National  Labour  Institute,
 ‘New  Delhi  for  the  year  1977-78

 along  with  the  Accounts  and  the
 Audit  Raport  thereon.

 [Placed  in  Library.  See  No.  LT-
 4400/79,}

 Message  from  RS  2g

 Notwrcarron  onper  Mrmio  Ran  wars
 (Conerauctron  or  Works)  Aci

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  1  beg

 to  lay  on  the  Table  a  copy  of  the
 Metro  Railways  (Construction  of
 Works)  Rules,  1078  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  G.S.R,  172  in  Gazette  of
 India  dated  the  3rd  February,  1979,
 under  sub-section  (8)  of  section  44  of
 the  Metro  Railways  (Construction  of
 Works)  Act,  1978.  [Placed  in  Lébra-
 ry.  See  No,  LT-4500/79.]

 11.35

 MESSAGES  FROM  RAJYA  SABHA
 SECRETARY:  Sir,  I  have  to  report

 the  following  messages  received  from
 the  Secretary-General  of  Rajya
 Sabha: —

 (i)  “In  accordance  with  the  provi-
 sions  of  rule  127  of  the  Rules
 of  Procedure  amd  Conduct  of
 Business  in  the  Rajya  Sabha  I
 am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  15th
 May,  1978,  agreed  without  any
 amendmen,  to  the  Kosangas
 Company  (Acquisition  of  Un-
 dertaking)  Bill,  1979,  which
 was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  30th
 April,  1979."

 (ii)  “In  accordance  with  the
 provisiong  of  rule  127  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the
 15th  May,  1979,  agreed  with-

 out
 any

 amendment  ,  to  the
 Parel  Investments  and  Trading
 Private  Limited  and  Domestic
 Gas  Private  Limited  (Taking
 Over  of  Management)  Bil,

 1979,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held
 on  the  30th  Aprit,  OT Aad

 (iliy  “In  accordance  with’  the

 Vaeuieg  of  rule  127  of


